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INTRODUCTION 

I, the Chairman of the Committee on Subordinate Legislation 
having been authorised by the Committee to submit the report on 
their behalf, present this twentieth Report. 

2. The Committee consisting of eight Members (including the 
Advocate General) was nominated by the Speaker, Haryana Vidhan 
Sabha under Rule 243 of the Rules of Procedure and Conduct of 
Business ॥1 the Haryana Legislative Assemblyon the 22nd April, 1988 
and was notified पा the Official Gazette.—wide Notification No HVS- 
LA(Sub-leg)-1/88-89/39, dated the 22nd April, 1988. 

3. Abrief record of the proceedings of each meeting of the 

Committee has been kept onrecord of the Haryana Vidhan Sabha 

Secretariat. 

4., The Committee place on record their appreciation for the 

valuable and willing assistance given by the Commissioner and 

Secretary 10 Govt. Haryana, Labour and Employment Department and 

Departmenial Officers and the representative of the Law Department 
in their deliberations. 

5. The Committee also place on record their high appreciation 
and whole hearted co-operation and assistance given by the 

Secretary, Under Secretary, Superintendent and staff of the Legislation 

Branch. 

CHANDIGARH : SURENDER 

The 8th February, 1989, CHAIRMAN



- REPORT 

1. The Committee on Subordinate Legislation for the vyear 
1988-89, consisting of eight Members, including the Chairman and 
the Advocate-General was nominated by the Speaker, Haryana 
Vidhan Sabha under Rule 243 of the Rules of Procedure and Conduct 
of Business in the Haryana Legislative Assembly on the 22nd April, 
1988 and was notified in the Official Gazette vide Notification No. 
HVS-LA(Sub-leg)-1/88-89/39, dated 22nd April, 1988 

2. Shri Surender, was appointed asthe Chairman of the 
Committee by the Speaker. 

3. The Committee held 49 sittings till the presentation of this 
Report. Before scrutinizing the rules framed under the Factories Act, 
1948, the Committee discussed its scope and functions and the 
procedure for scrutinizing the rules, regulations, order etc. Committee 
also orally examined the representatives of the Labour and Employ- 
ment Department of the State Government. 

SCOPE AND FUNCTIONS OF THE COMMITTEE 

The scope and functions of the Committee are set down in 
rules 242, 250 and 251 of the Rules of Procedure and Conduct 
of Business in the Haryana Legislative Assembly. Rule 242 enjoins 
upon the Committee “to scrutinise and report to the House whether 
powers to make regulations, rules, sub-rules, bye-laws, etc. con- 
ferred by the Constitution or delegated by Legislature are being 
properly exercised within such delegation and consider such other 
matters as may be referred to it by the Speaker”. Further rule 250 
of the said Rules lays down that while examining any such set of 
rules, bye-laws, etc. the Committee shall, था particular consider :— 

(i) whether itis in accord with the general _obj_ects of the 
Constitution or the Act pursuant to which it is made ; 

ही) whether it contains matters, which in the opinion of the 
Committee should more properly be dealt within an Act 
of the Legislature ; 

(iii) whether it contains imposition of any tax ; 

(iv) whether it directly or indirectly bars the jurisdiction of 
the couris ; 

(v) whether it gives retrospective effect 10 any of the pro- 
visions in respect of which the Constitution or the Act 
does not expressly give any such power; 

(vi) whether it involves expenditure from the Consolidated 
Fund of the State or the Public Revenues ;
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(vii) whether it appears to make some unusual or unexpected 
use of the powers conferred by the Constitution or the 
Act pursuant to which it is made ; 

(vili) whether there appearsto have been unjustifiable delay 
in the publication or laying it before Legislature ; and 

(ix) whether for any reason its form or purport calls for any 
elucidation. 

Rule 251 lays down as follows— 

1. If the Committee 18 of opinion that any order should be 
annulled whclly or in part or should be amended in any 
respect, it shall report that opinion and the grounds thereof 
to the House. 

2. If the Committee I1s of opinion that any other matter relating 
to any order should be brought to the notice of the House, 
it may report that optnion and matter to the House. 

In short, the functions of the Committee are to see if the rules 
framed by the Executive are within the scope of the delegation made 
under the Act and do not go beyond the scope of such delegation. 
If the Committee finds that any rule is beyond the scope of the 
powers delegated under the Act by the Legislature, the Committee 
can recommend that the rule be suitably amended or omitted. 

There are certain rules which are required by the statute to be 
laid before the Legislature But, the Committee is competent 10 
examine all the Rules, Regulations etc. framed by the Governmerit 
undet various Acts irrespective of the fact whether these have been 
laid on the Table of the House or not. 

The Committee is competent to send for persons, papers or 
records if such a course is consideied necessary for the discharge 
of its duties. In this connection attention is invited to rule 248 of 
the Rules of Procedure and Conduct of Business in the Haryana 
Legislative Assembly, which reads as under :— 

~#248. (1) The Committee on Subordinate Legislation shall 
have power to require the attendance of persons or the production of 
papers or records, if such 8 course is considered necessary for the 
discharge of its duties : 

Provided that if any question arises whether the evidence of 8 
person or the production of a document 15 relevant for the purposes 
of the Commitiee, the question shall be ieferred to the Speaker, 
whose decision shall be final : 

Provided further that Government may decline to produce a 
document on the ground that its disclosure would be prejudicial to 
the safety or interest of the State. 
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(2) A witness may be summoned by an order signed by the 
Secretary and shall produce such documents as are required for the 
use of Committee. 

(3) It shall be in the discretion of the Committee to treat any 
evidence tendered before 1t 85 secret or confidential 

(4) No document submitted 10 the Committee shall be with- 
drawn or altered without the knowledge and approval of the 
Committee.” 

The Committee has framed the working rules wherein the detailed 
procedure has been laid down. Generally, the Committee from time 
to time select set of rules framed under the various Acts for their 
scrutiny and examine these at the first instance at their own level 
with the assistance of the Law Department and the Vidhan Sabha 
Secretariat. The Committee then nvites the Administrative Secretary 
concerned for oral examination to explain the discrepancies found in 
the various rules/orders. After the rules/orders and the departmental 
representatives have been examined, the Committee prepares the 
report and presents it to the House. 

Some of the Parliamentary conventions established in connec- 
tion with the scrutiny of Rules, Regulations, Bye-laws etc. are 
given below :(— 

1. The Committee would scrutinise only such rules as have 
already been framed and published in the Gazette and not the 
draft rules. 

2, The Committee should see that rules are framed under an 
Act as early as possible after the enactment of the Act and 1n no case 
this period should exceed six months. If the Rules are not framed 
within six months, the Committee may ask the Department about the 
reasons for the delay in framing the rules. This is only by 
convention. 

3. Executive should ensure that no rule 9०७४ beyond ‘the 
power delegated bylegislature If the rules go beyond the power 
delegated by legislature, the Committee may examine the same and 
report to the House 

4. The Executive should 99 impressed upon that whenever rules 
are framed or amendments are made था the existing rules, these 
should be serially and centrally numbered and should indicate in 
the margin of each rule the reference of the section under which 
the rules are framed 

However, some of the broad principles established by the Com- 
mittee for the guidance of the Executive are given below :— 

(1) As far as possible, guidelines/criteria to be followed by the 
authority concerned for the exercise of discretionary power 
vested in it should be 18109 down in the 10165 

(1) In cases where the authority concerned deviates from 8
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norm, if should be required to record in writing the reasons 
for such deviation. 

Before any adverse action is taken against a party, it 
should be given a reasonable opportunity 'ए being heard; 
and after a decision adversely affecting 8 party has been 
taken it should have the right of appeal or representation, 
as the case may be. 

In order that the persons similarly placed are not treated 
differently, the powers of exemption/relaxation should be 
exerciseable in respect of categories or classes of persons, 
as contradistinguished from individuals. 

In cases where an authority concerned 15 vested with the 
power to suspend a license or supplies, pending institu- 
tion of regular proceedings, a maximum time-limit for sus- 
pension should be laid down in the rules. 

The provisions of rules which may make a citizen liable to 
a penalty should be well-defined and not worded vaguely. 

In case of seizures and searches, suitable safeguards like 
the presence of witness, preparation of inventories of seized 
goods and giving a copy thereof to the persons concerned 
should be provided. 

In case of rules relating to disciplinary proceedings not 
only the punishing powers of the competent authority 
should be precisely defined but the procedure to be 
followed by the competent authority be 8150 laid down in 
the rules, 

Statutory rules should be amended by statutory rules only 
and not by executive orders. 

The rules made in exercise of powers delegated under 
statute are precise and free from ambiguity instead of being 
cryptic, sketchy or skeleton or needing further interpreta- 
tion. It should be in simple language 50 that different 
people cannot put different interpretations. For example, 
expressions like ‘unreasonably, large quantity’, ‘reasonable 
interval’ or ‘frequent intervals’ etc. should be avoided. 

GENERAL OBSERVATIONS/RECOMMENDATIONS OF THE 
COMMITTEE 

Delay in framing the Rules 

The Committee reiterates the recommendations made in its 
previous nineteen Reports and observes that ordinarily Rules should 
be framed as early as possible after the enactment of an Act and पा 
no case the period should exceed six monthts, If no rules are framed 
within the said period after the.enactment of the Act, the Department
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toricerned should bring in each case this fact to the notice of the 

Committee stating tha rea.ons 10 the satisfaction of the Committee 

for not framing the rules within that penod. 

The Committee further recommends that whenever an Ordina- 

nce 15 promulgated, the rules should be prepared simultaneously 

so that there should not be wide gap between the Ordinance/Act and 

the Rulss. 

2. Reference of Section under which Rules are framed 

The main function of the Committee on Subordinate Legislation 

is to scrutinise and report to the House whether the powers to make 

regulations, rules etc. conferred by the Constitution or delegated by 

Legislature are being properly exercised by the Executive within 

the delegation. The Committee observes that the Government 

Department generally supply the copies of rules without the prea- 

mble or note above the rules with the result that i1t becomes 

rather defficult for the Committee to know under what precise 

authority the rules have been framed. The Committee further obser- 

ves that reference of the section under which each rule or order was 

framed is not indicated generally in the margin of each rule. The 

Commiitee 1s of the view that giving of reference of the section 

under which each rule has been framed in the margin of each rule 

is essential to enable the Committee and all concerned. to. know 

under what precise authority each rule has been framed . 

The Committee reiterates the recommendations made in its 

earlier Reports that whenever rules are supplied to it the authority 

07 the relevant section under which a particular rule or set of rules 

hlas/have been framed should also be mentioned in the margin of each 

rule. 

If in the margin of each set of rules there is no reference of 

the section(s) under which each rule has been framed, Govern- 

ment Departments may invariably supply a memorandum contaihing 

the reference to the relevant section of the Act under which each 

rule has been framed so that the Committee may be able 10 under- 

stand under what precise authorty each rule has been framed and 

whether in any case the Government has transgressed the powers 

delegated by the Legislature. 

The Committee further recommends that whenever several 

amendments are made in a set of rules the same may be republistied 

after in-corporating all the amendments made from time to time. 

This reecommendation of the committee should be observed 

meticulously . - 

3. (i) Supply of printed and up-to~date corrected copies: of 

the.Rules 

The Committee observed that certain Departments supplied cyclo~ 

styed' copies of the 10165 for its scrutiny. During the scrutiny ofthe 

rules the Committee-came across 8 large number of typographicalf 

spelling mistakes in those copies, with the result that it was' diffiguit 

fer it to determine whether the errors were typographical or they 

actually existed in the rules, as originally published पा the: Gazette. 

Pl



B 

"The Coimmittee, therefore, recommends that copies of the rules to 
be supplied to it by the Department should be in the printed form 
or in the form of Gazette in which they are published, if, however, it 
is not possible for the Department to do so, it should be ensured 
.that the copjes of the rules, ordeis etc. are up-to—date, meticulously 
compared and duly corrected before supplylng these to the 
Comnmittee to save its valuable time 1n pointing out such mistakes. 

The Committee further recommends that it is the duty of the 
Department concerned 10 see that the Tules supplied to the Com- 
.mittee are amended up-to-date and ensure that the suggestions/ 
recommendations/observations made by the Committee from time 
to time and agreed to by the concerned Department are imple- 
mented by the Department and incorporated in the rules. 

, The Committee further recommends that whenever any Act is 
amende‘d, it should be looked that the relsvant rules and forms are 
thalso amended so 85 to bring them in_consonance with the change in 
the Act. 

(ii) Footnote in the Act and Rules 

It came to notice of the Commitiee that some times it is laid 
down in the Act and Rules that such Act and Rules shall come into 
force on such date as may be specified in the notification by the 
State Government The Committee 15 of the view that in such circu- 
mstances the date of commencement of the Act and Rules should 
invariably be given in the footnote so that legislators in particular 
and the public in general may come 10 know as to from which date 
the Act and Rules had come into force. 

The Committee further recommends that whenever any amend- 
ment is made था an Act or Rules framed thersunder, it should also 
invariably 96 statedfin the footnote the reference of the Act or Rules 
by which amendment has been made 

4. Framing of Rules/Laws under Article 309 of the Constitu- 
tion 

The Committee observes that no Act has so far been.enacted 
under Article 309 of the Constitution of India for regulating the 
conditions of service of the employees of the State. However, the 
conditions of service of the employees are regulated by the rules 
framed under proviso to Article 309 of the Constiturion of India. 

. The Committee feels that after 8 long period of 40 years, it is im- 
proper to continue to enforce the service rules framed under the powers 
conferred by proviso to article 309 of the Constitution of India, which 
is a transitory provision empawering the State Governmentto frame 
Rules till they do not have therr own Legislation. The Com- 
mittee "is constrained to observe that the time has now come 
rather the State Government 15 late in not enacting an Act 
85 “envisaged m Article 309 and recommends that an Act 
urider . Article 309 of the Constitution of India should be 
enacted to regulate the conditions of service of the employees 
relating to recruitment, punishment etc. of Government servants 

थी



7 

in rep_lacing the existing rules and necessary steps should be 

taken in that direction by the State Government at the earliest. 

The Committee in its eazrlier reports for the yeer 1983-84. 

1984-85, 1985-86, 1986-87 शाप 1987-88 made reccmmen- 

dations In this behalf but no efforts seem to have been 

made by the Stater Government in this behalf. The Com- 

mittee reiterates 1is earlier recommendations and hope that 

the Government will soon make an Act under proviso to 

Article 309 of the Constitution of India so that there may 

be uniformity in the regulation of concitions of service, re- 

cruitment and punishment etc. of the civil servents. 

5. Publishing the Acts and Rules in Hindi 

The Committee obsetves that at prescnt Acts and - Rules 

are avallable in English language only The Regional language 

of the State as well as National Language 15 Hindi. Under 

the Haryana Official Language Act, 1969, at present, whenever 

any Bill is mmtioduced पा the 51816 Legislature, i1ts authenticated 

Hind! translated version 1s also supplied 0 the Members 

The Committee reiterates its earlier recommendation and re- 

commends that all the Acts and Rules be translated into 

Hindi and made available to the legislators था particular and 

the public in general so that everybody may be able to 

know the law of the land. 

6. Laying of Rules on ihe Table of the House 

The Committee has observed that a majority of the 

Acts contain provisions requiring the Government merely to 

publish the Rules framed thereunder in the Official Gazette. 

There 1s no provision for laying the same on the Table of 

the House, with the result that the House can exercise 10 

direct check over them. The Committee is of the view that 

there should be uniformity in the provisions of the Acts, 

delegating legislative powers and 1ecommends that n future 

all the Acts, enacted by the State Legislature whether falling 

in the State List or Concurrent List of Seventh Schedule of 

the Constitution of India, which contain piovisions for making 

rules, should also invariably lay down provision for laying of 

rules on the Table of “the House as soon 95 possible. 

7. Delay in laying Rules on the Table of the House 

The Committee iecommends that where the rules, orders 

etc. are required to be 1810 on the Table of the House/ 

before the State Legislature under any statute, the same 

should be laid on the Table of the House as early as possible 

immediately following such publication पा the Gazette, so that 

the House may statutorily modify or annual such rules. If 

such rules are pubhshed, while the Assembly is n Session, 

the rules should be laid on the Table of the House during 

that Session.
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Government 

. 

The Committee also recommends that in future 
Department concerned should 

with each set of “00७78”, such es 
laws, 
which 

Statement of 
etc. in 

“Orders”’ 

etc the following Statement of “Orders” 

each 
invariably forward 

- 

rules, regulations, bye- 
in respect of 

there has been delay in {raming the orders and laying 
them on the Table for the information of the Committee My 

Sr. Name Descrip- Date of Date of Approxi- Depart- 
No. of tion of publica- laying 

order ““Order” tion In on the 
the Gaz- Table 
ette 

mate ment 

delayand concer- 
reasons ned 
of delay, 
if any 

“Orders” such as rules, orders, regulations, 
respect of which there has been delay In framing the 
and laying them on the Table— 

8. Implementation of recommendations of the Committee 

The Committee observes with great regret that the work 
regarding the I1mplementation of recommendations/observations 
15. very slow. The Committese, which 
House, 
would 

feit that the object with which 
works on behalf of 

be defeated If its recommendat'ons are erther 
implemented at all or are implemented after a long time. 

the 
it was constituted 

not 

The Committee, therefore, recommends 11191 the action -on 
the outstanding recommendations and observations contained 
in its earher reports should be given top priority and ex- 
pedited The Commitiee 8150 
recommendation 1s implemented by 
Department concerned should supply a copy of the notifi- 

containing the amendment in .the rules alongwith 
statement showing the action taken 
the implementation of its recommendations/observations 

cation 

e 

recommends that when 
the Government, 

by the Government 

a 
the 

the 

in
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 SCRUTINY OF THE PUNJAB FACTORY RULES., 1952 

FRAMED UNDER THE FACTORIES ACT, 1948. - 

‘ The Committee scrutinized the Punjab Factoy Rules, 19562 

framed under the Factories Act, 1948 and made the follow- 

ing observations/recommendations thereon — 

kg 
Rule1. 

i * * & * * | * 

** 7... Short title, extent and commencement.—(1) These 

D) rules may be cited as the Punjab Factory Rules, 1952 

(2) They shall extend to the terntories which immediately 

before the 1st November, 1956, were comprised In the States 

& of Punjab and Patiala and East Punjab States Union 

(3) Except as hereunder provided with respect to 

certain rules these rules shall come into force at once '— 

Rules 31 1० 35 Six months after the enforce- 

(Artificial ighting) ment of these Rules. 

* Rules 55 (Safety Six months after the enforce- 

& precautions) ment of these Rules. 

Rules 68 (Washing Three months after the en- 

facilities) forcement of these Rules. 

Rule 70 (Ambulance Three months after the en- 

Room) forcement of these Rules 

Rules 71 to 77 Nine months after the en- 

(Canteens) forcement of these Rules 

Rule 78 (Shelters, Six months after the en- 

. etc.) forcement of these Rules. 

Rule 79—82 (Creches) Nine months after  the 

enfocement of these Rules 

’ Rule 102 (Special provision Six months after the en- 

for dangerous opetations). forcement of these Rules ™ 

] 'The Committee recommends that for the werd “‘cited” occuring 

5 in line 1 of rule 1(1), the word “called” be substituted. 

d The Committee recommends that rule 1(2) be redrzfted 85 

under :— 

“These rules shall extend to the State cf Haryana.” 

The Commitice recommends that rule  1(3), be 

deleted as now there 1s no need to retein this sub-rule.



\1 

5 

10 
‘Rule 2. 

* * * | * 

“2(a) and (9) 

* %* » * . * * 

(c) “Aruficial humidification™ means the introduction of moisture into the air of 8 room by any artificial means whatsoever, except the unavoidable escape of steam or water vapour into the atmosphere directly due to 8 manufacturing process 
[y 

Provided that the introduction of air directly ‘from 
outside through moistened mats or screens placed In openings at times when the temperature of the 1001 15 80 degrees or more, shall not be deemed to be artificial humidification 

(d) " . * * * %* 

(e) “Degrees of temperature” means degrees on the Fahrenheit Scale. 

* * * * +* 

) * » * * * 

* - * * * 1 

The Committee recommends that in proviso to Rule 2 (c) in place of 80 degiee the new terminology of measuring temperature be substituted. 

The Committee recommends that the word “Fahrenheit” occuring ॥ rule (2)(e) be substituted by the *'Centigrade” Scale. 

Rule 4. 

» - 
* * L न 

“4  Certificate of Stability—(1) No manufacturing process to be carried on with the aid of power shall be begun, or carried on in any building or part of a building until a certificate of stability of the building or part of the building in Form No 1-8 signed by a person possessing the qualifi- cations prescribed In sub-rule has been delivered to and ac- cepted by the Chief Inspector No extended portion of any factory wherein manufacturing piocess is being carried on with the aid of power shall be used as a part of the factory any time after the extension, nor plant or machinery shall bg 

पड
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added in any factory nor brought into use any time, after 
such. addition until such 8 certificate 1n respect of such extension 
or plant has been delivered to and accepted by the Chief Ins- 
pector or Factories. 

(2) The person competent to certify the plans and specis 
fications or to sign Form No. 1-B shall possess one ofaithae 
following qualifications or he shall be a person who is in 
the opinion of the Chief Inspector, suitably qualifiedr —asii 0 

# हू * | * » 

- d * - - Bz Sy 

« M | | * o’ ol 

‘O o 

The , Committee recommends that in line 2, .of rule 
4(1), the word “be” after the word “shall” be deletéd being 
superfluous 

The Committee further recommends that the following 
words in rule 4(2) be deleted :— 

. ...or he shall be a person whd is in the 
opinion of the Chief Inspector, suitably quda'lified." 

“11. (1) . : . 
. (2) » - [ 0 » 

(3) A fee of five rupees shall be charged on each 
such application 

The Committee observes that the Punjab -Factory Rules, 
1962 were framed more than 36 years back' when the fee 
of Rs. 5 for transfering the Licence was: prescribed. The 
Committee js of the opinion that the fee may be enhanced 
keeping In view of rising of prices. T 

: 1 ४ «14 ) भय CERTNY o LI IR 

Rule 13 न ८ T N 
MMae 

13. Loss of Licence :(—Where is a licence granted' under 
these Rules is lost or accidentally destroyed,  a, duplicate, may 
be granted on payment of a fee of rupeeg fjve । | ० १1 

The Committee recommends that the word “or defaced”, 
be inserted after the word “destroyed” and the sign “,* <aftét 
the word “destroyed” be deleted The Committee further re- 
commends that the word “15” appearing In''liné ' 1' be' deleted 
being superfluous. 

Rule 14. 

1114(1) » » i ) .. - %
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(2) If an application for the grant, renewal or amend- 
ment of licence 15 rejected, the fee paid shall be 
refunded to the applicant.”. 

The Committee recommends that in rule 14(2), after the 
word and sign “grant,”, the word and sign “transfer,”, be 
added to make the rule more” comprehensive. 

Rule 16-A. 

“16-A. Powers of Inspectors :—An Inspector shall, for the 
purpose of the execution of the powers assigned to him under 
the Act within the local limits of his jurisdiction have power 
to do all or any of the following things that is to say— 

(8) to a photograph any worker, to inspect, examine, 
measure, copy, photograph, sketch or test as the 
case may be, any building or room, any plant, 
machinery, appliance or apparatus, any prescibed 
register or document, or anything provided for the 
purpose of securing the health, safety or welfare 
of the workers employed in a factory; 

(b) = * » » 

(c) to prosecute, conduct or defend before a Court 
any complaint or other proceedings arising under 

® the Act, or in discharge of his duties as_an 
Inspector : 

Provided that the powers of dtstrict magistrates and such 
other public officers as are appointed to be Addi- 
fional Inspectors shall be limited to the inspection 
of Factories for the purpose notified under sub- 
section (5) of section 8 . 

. The Committee recommends that the words “the powers 
assigned to him under” occuring in hne 2 of rule 16-A and .the 
word “a” occuring ॥ line 1 of rule 16A (a) be deleted being 
superfluous. 

The Commiitee further recommends that in proviso to rule 
16-A (c), line 1, the spelling of the word “d:stnct” be corrected. 

Rule 17. 

"17(2) (७) to () * * * थी दी दी 

* * * » * b 

(g) For every copy of a certificate granted under 
- clause (f) of this rule, a fee of annas four 

which = shall be credited to Government, 
shall be chaiged. The Certifyirg Surgeon shall 

) 

o
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maintain a register of all fees paid for the 15506 
of copies of cerificates aud shall initial each 
entry made therein. 

* = * | [ - 

» x * * * » 2 

The Committee recommends that in rule 17(2)(g) for the 
words ‘‘annas four” the figure and word “25 Pajse” be substi- 
tuted. 

Rule 19. 

“19-B. Provision of Thermometres :—(1) व appears to 
the Inspector that in any factory, the temperature of air in 8 
workroom 1s sufficiently high and 15 likely to exceed the limits 
prescribed in rule 19-A, he may serve on the manager of the 
Factory an order requiring him to provide sufficent numer of 
whirling hygrometers or any other type of hygrometers and 
direct that the dry-bulb and wet-bulb reading in each such 
work-room shall be recorded at such positions as approved by 
the Inspector twice during each working shift by a person 
especially nominated for the purpose by the manager and ap- 
proved by the Inspector. 

19-C. Ventilation.—(1) In every factory the amount of 
ventilating opening in workroom below the eaves shall, except 
where mechanical means of ventilations required by sub-rule 
(2) are provided, be of an agreegate area of not less than' 
fifteen per cent of the Floor orea and so located as to afford 
a continued supply of fresh arr : 

* » - *® * - » 

%* » * * * - - 

(2) Where in any factory owing to special circumstances 
such as situation with respect to adjacent buildings and height 
of the building with respect to floor space, the requirements of 
ventilation openings under sub-rule (1) cannot be complied with 
or ॥ the opinion of the Inspecior, the temperature of air in 
a work-room 1s sufficiently high and is hkely to exceed the 
limits prescribed ॥1 rule 19A, he may serve on the manager of 
the factory an order requinng him to provide additional venti- 
lation either by means of roof ventilators or by mechani 
mechanical means. 

» » » » * L] 

» » L L] » - 2 

= | 

The Committee recommends that the spelling of the word 
“number” occuning in line 5 of rule 19-B (1) be corrected. 

’3 

Y
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t5... _The Committee recommends that’the spelling of the word 

" "area” occuring 'in line 5 of rule 19-C (1) be corrected. 

The Committee further recommends that the word “mechani” 
(2 appearing at the end of rule 19-C (2) be deleted, being 

superfluous. 

Rule 41. - - 

*41. Cooling of w-ater.—ln every_factory wherein more than 
two hundred and" fifty workers are ordinarily employed :— 

ol 

11 

(8) the dnnking water supplied to the workers shall, 
from 15th Apnl to the 15th September, in every 

G U ~ ..year_beé “cooled, so that the temperature of drinking 
L ... Wwater is below 80 degree F: ~ 

o~ T का - गा के - T * T * * 
i गण एप T, 
BT 26 गए पका गा "गाज ऋ का. L] L 
A~ - o - - - - 
१८ _ 7 Thé ' Comifte€ -fecommends “that -in Rule 41 (a), the ex- 

v7 : pression ‘80 -degree F, ‘be substituted 'by the expression degree 
T- 26: 

g 

T 
ol
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Rule 55, ) 

|| SCHEDULE 1II . 

(Woodworking Machinery) 

5. * * » * * » 

(1) * * * * * ही 

2 A person whois being traned to work a wood- 
working machine shall be fully and carefully instructed as to 
the dangers of the machine and the precautions to be obser- 
ved to secure safe working of the machine. 

6 tog * * * * »* * 

10. 

(1) * » | ही - 

(2) The wood being moulded at vertical spindle moulding 
shall, if practicable he held in a jg or holder of such cons- 
tructions as to reduce as far as possible the nsk of accident 
to the workers.”. 

The Committee recommends that ॥ rule 5(2), in line 1, for 
the word ‘‘a” the words “at a” be substituted and thissub-rule 

should also be put in bracket. 

The Committee recommends that for the word "he"‘nap- 

pearing in line 2, of rule 10(2), the word “be” be -substi- 

tuted. 

Rule 56-A. 

66-A(1) to.(3) * * * * * 

* * * * - 

(4) Every gasholder shall be throughly 'examined- externally 
by a competent person at-least once ॥॥ a period of 12 :months. 

- LJ * L} * « 
a e 

The Committee recommends that qualifications/experience for 
the “competent person” should be prescribed in sub-rule (व) 
so as to make this sub-rule more comprehensive. 

13 

/9
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Rule 60-A. 

+ 60-A —Lifting machines,’ chairs, ropes, and lifting tackles.— 

(1) No Ifting machine and no chain, rope or lifting tackle, 

except Fibre rope of fibre rope sling, shall be taken into use in 

any factory for the first time n that factory unless it has been 

_tested and all parts have been throughly examined by a com- 

petent person and a certificate of such a test and examination, 

specifying the safe working load or loads and signed by the 

person making the test and the examination has been obtained 

and is kept available for inspection. 

(2) 10 (व) * * * * * 

(5) All chains and lifting tackle, except a rope 51109: 

shall, unless they have been subjected to such other heat 

. treatment, 85 may be appi.oved by Chief Inspector of Factories 

be offecuvely annealed under the supervision of a competent 

person at the following intervals .— 

* * * * 
(6) *» * 

(7) All lifing machines, chains, ropes and hftng tackle 

except a fibre rope or fibre rope आए, which have been 

lengthened, ahered or repawred by welding or otherwise shall, 

before being again taken into use be adequately retested and 

je-examined by a competent person and a certificate of such 

test and examination be obtained, and particulars entered in 

the register kept n accordance with sub-rule (3). . 

* +* »* * * » ” 
.. 

The Committee recommends that qualifications/experience 

21 for the “competent person” should be prescribed in sub-rules 

(1), (5) and (7) so as to make these sub-rules more 

comprehensive. 

* Rule 61. 

»61(1)(a) to (c) * . » , » . 

L » * L] ~ » 

=
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(d) ‘pressure vessel’ means an unfired vessel that may 

be used for containing, storing, distributing, trans- 

fernng distilling, processing of otherwise handling 

any gas, vapour or hquid under pressure dreater 

than the atmospheric piessure and included any pipe- 

line fittng or other equpment attshed thereto or 

used 1n connection therewith ; and 

(2) to(5) . - * * * 

(6) No new piessure vessel or plant shall be taken into 

use ॥ a factory after coming into force of this rule unless it 

has been hydrostatically tested by a competent peison at a pressure 

at least 1 3 times ihe design pressure and no pressure vessel 

or plant which has been previously used or which has re- 

mained 1solated or idle for period exceeding 2 months or which 

has undergone alterations of repairs shall be taken into use in 

a factory unless it has been thoroughly examined by a com- 

petent person externally and internally, if practicable and has 

been hydrostatically tested by the competent person at a 

pressure which shall be 1 5 times the maximum permissible 

working pressure ; 

| - * * * » 

(7) Every pressure vessel or plant in service shall be 

thoroughly examined by a competent person ; 

* * * * * * 

(8) In respect of any pressure vessel or plant of thin 

walls such as sizing cylnder made of copper™ or any other 

non-ferrous metal, the maximum permissible working pressure 

shall be reduced at the 1816 of five per cent of the original 
maximum permissible working pressure for every year of its use 
after the first five years and no such cylinder shall be 
allowed to continue to be used for more than twenty years 
after it was first taken inio use. 

¥ any information as to the date of construction, thick- 
ness of walls or maximum permissible woiking pressure is not 
available, the age of such pressure vessel or plant shall be 
determined by the competent person'in consultation with the 
C_hief Inspectdr of Factones, from the other particulars available, 
with the manager. 

. Every new and second hand pressure vessel or plant of 
thin walls to which repairs likely to affect its. sirength or
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safety have been carried out, shall be tested before use to at least 1.5 times its maximum permissible working pressure.”’. 

2V The Committee recommends that in line 2 from the bottom of 10161 61(1)(d) for the word “‘attahed” the word “attached” be substituted. 

25 The Committee recommends that the qualifications/experience for the “competent person” should be prescribed In .sub-rules (6). (7) and (8). 

Rule 65. 

“656(a)and(b) * * * * * 

(c) * है * * L] 

(i) the only oil contained in the tank shall have a- flash point of not less than 150 degree F (close test) and a certificate to this effect shall . be obtained from a competent analyst, 
* * 

किन, The_ Committee  recommends that in  sub-rule (0) 0, the, qualifications of Competent analyst be prescribed. 

Rule 66, 

“66(1) * * * * * 

(व) Each room of a factory building shall in relation 0 its size and the number of persons employed in it be provided with an adequate number of exists for use in case of fire though not neces- sarily confined to such use, so positioned that each person will have a reasonably free and un- obstructed passage from his work place to an exit. 
(b) * * * * * 

(0०) In the case of a factory bullding or part of a 
factory building of more than one storey and in which not less than twenty persons work at any 
one time, there shall be provided at least one 
substantial stairway permanently constructed either 
inside or outside the building which affords direct the unimpeded access to ground ' 18४७, 

~N 

-Tl‘ 

"
 
ए
प
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(d) In the case of factory 
bullding in which twenty or 
any one time above the ground floor, and therein 
explosive or highly inflammable materials are used 
or stored, or which is situated b 
the means of escape shall include at ledst 
separate and substantial stai 
tructed either 
which afford direct था unimpeded acce 
level. 

* » 

» [ ] 

The Committee recommends that 
4, for the word “exists” 

The Committee further recommends that 
(c) and in sub-rule (1)(d) 
be recast as under :— 

“Permanently constructed s 
less than four feet in 

building or part of factory 
more persons woik at 

elow ground level 
‘two 

rways permanently cons- 
inside or outside the building and 

the 

ss to ground 

in sub-rule (1)(a) line 
word “exits” be substituted. 

in sub-rule (1) 
last three and four hnes respectively, 

width 

] 

pacious stairway or ramp not 
erther inside or out- 

side the building which affords direct an unimpeded 
access to ground level.” 

Rule 66, 

“66(2)(a) (b) * * 

(c) No fire escape stair shall be constructed at an 
angle greater than than 45° from the horizontal. 

(d) No partof factory building shall 
line of travel) than 150 feet from 

(3) न 

(4) * 

1) . 

(2)(a) ” 

(080). * 

is situated. 

(iii) has adequate "knowledge of 

be farther (along the 
any fire escape stair. 

the language spoken 
by majority of the workers in the 
which the factory where he is to 96 appointed 

- 

(3) Conditions of Service ~—(a) Where the 
Safety Officers to be appointed in a factory as 
potification in the Official Gazette exceeds one, 

- 

region 

number 

in- 

of 
required by a 
one of them 

2 

25
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shall be designated 85 the Chief Safety Officer and shall have “a “status higher than that of the others. The Chief Safety . Officer shall 99 in overall charge of the safety functions 85 envisaged in sub-rule (4), the other Safety Officer working under his control. 

P O TORE N I ' * दी * 
न 

“ (vii) to investigate selected accidents ; 
* B L] ही * - » 

’ 

IS 

*» » L] » % o 
बज [ 

- The Committee recommends that in sub-rule (2)(c), line 1, after the word “stair” the words “or ramp” be added to make the rule more comprehensive. 

The Committee further recommends that in sub-rule(2) (c), line 2, the word “than” occuring after the word “greatsr” 99 deleted. 

The Committee also recommends that in sub-rule (2) (d), after the word and sign  “star.” the words and sign “or ramp.” be added. - 

* The Committee recommends that sub-rule (4)(2)(a) (iii) be substituted 85 under :— . 

“has adequate knowledge of पाती”, 

The Committee recommends that in sub-rule (4) (3) (व) in -lines 2and 3, the words “as required by a notification in the official Gazette” be deleted being superfluous. 

" The Committee recommends that in sub-rule (4)(4) (vii) the word “selected” be deleted being superfluous. 

Rule 66-A. \ 

s “66-A. Building and structures.—No building wall, chimney, bridge tunnel, road, gallery, stairway, ramp, floor, platform, staging or other structure, whether of a permanent or tempo- rary character, shall be constructed, situated or maintained पा any. factory in such a manner as to cause risk of bodily in- jury. 

66-B. Machinery and plants.—No machinery, plant or equip- ment shall be constructed, situated, operated or maintained in any factor‘y in such a manner as to cause risk of bodily injury, 

-\
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66-C. Methods of work.—No process or work shall be 
carried on in any factory in such a manner as to cause risk 
of bodily injury. 

66-D. Stacking and storing of materials, etc.—No materials 
or equipment shall be stacked or stored in such a manner 
as (10 cause risk of bodily injury.”. 

The Committee recommends that in line 4 of rule 66-A 
for the word “character” the word “nature” be subtsituted. 

The Committee also recommends that in rule 66-A, 66-B, 
66-C and 66-D after the words “‘risk 01” the words “life or” 
be added. 

Rule 68. 

“68(6) W female workers are employed, separate washing facilites shall be provided and so enclosed or screened that the interiors are not visible from any place where persons of the other sex work or pass. The entrance to such facilities shall bear conspicuous notice in the language understood by the majority of the workers “For Women only” and shall also be indicated pictorially. 
+* » » L] * * 

* * » * » » 

The Committee recommends that in sub-rule (5) for the words “the language understood by the majority of workers” the words “Hindi and English” be substituted. 

Rule 69. 

“69-A. For factories in which the umber of persons eni- ployed does not exceed ten, or (in the case of factories पा which mechanical power 15 not used) does not exceed fifty persons. Each First-aid box or cupboard shall contain the following equipment :— 

(i) Six small size sterilised dressings. 

(1) Three medium size sterilised dressings. 

(1) Three large size sterilised dressings. 

(iv) Three large size sterilised burn dressings. 

(v) One (60 ml.) bottle of cetrimide solution (1 per cent) or a surtable antiseptic solution. 

(vi) One (60 पा.) bottle of mercurochrome solution (2 per cent) in water, - 

29
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£ (नए. One (30 ml) bottle containing salvolatile having, 

the 18961. 

_(v'iii) One.pair scissors. 
(ix) One roll of adhesive plaster (2 cms. x 1 metre). 

2 _ (१0 Six pieces of sterilised eye pads in separate sealed, packets. 

-. {xi). A bottle containing 100 tablets (each of 5 grains)" of asprrin.or any- other analgesic. 
(xii) Polythene wash bottle (1/2 litre, i.e. 500 ८७७५.) for washing 6५65. 
(xiii) A snake-bite lancet. 

ना 

’ 

Al 

the dose and mode of administration indicated- on ° 

(xm) One (30 ml). bottle containing potassium perman;. - ganate crystals. 
(xv) One copy of first-aid leaflet issued by the Dijrecto- rate-General of Factory Advice Sejvice and Labour, Institutes, Government of India, Bombay. (xvi) One set of Resuscitator (for artificial respiration). B. For factories पा which mechanical pPower is used and in which the number of persons employed exceeds ten but does not exceed fifty. Each First-aid box or cup-board shall contain the following equipment :— 
(i) Twelve small size stenlized dressings. 
(i) Six medium size sterllized dressings., 

(iii) Six large size sterlised dressings. 
(iv) Six large size stenlized burn dressings. (v) Six (15 gm.) packets of sterilised cotton wool, (vi) One (120 ml.) bottle of cetrimide solution (1 per cent) or a sutable antiseptic solution (शी) One (120 ml.) bottle of Mmercurochrome solution (2 - per centl) in water - 

(viii) One (60 ml) bottle containing salvolatije having the dose and mcde of administration indicated on- the label. 

(ix) One pair scissors. 
(x) Two rolls of adhesive plaster (2 cms. x 1 metre). (xi) Eight pieces of sterilised gye Pads in separate sealed packets. 

- (वा) One tourniquet. 
(व) One dozen safety pins. 
(xiv) A bottle containing 100 tablets (७8७1 of 6 grains) aspirin or any other analgesic, 
(xv) One polythene wash bote (172 litre, ie. 500 ००.) for washing eyes 

- 

e
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(xvi) A snake bite lancet. : 

(xvil) One (30 ml.) bottle containing potassium pe\rMan- 
ganate crystals. \ 

(xviii) One copy of the Fisrt Aid leaflet issued by the 
Directorate-General of Factory Advice Service and 
Labour Institutes, Government of India, Bombay. 

(xix) One set of Resusciation (for artificial rospiration). 

C. For factories employing more than fifty persons— 
each first aid box or cupboard shall contain the foliowing 
equipment-:— 

(i) Twenty-four small sterilised diessings, . 

(ii) Twelve medium size sterilized dressings. 

(1) - Twelve large size sterilised dressings. 

(iv) Twelve large size sterilised burn dressings. 

(v) Twelve (15 gm.) packets of sterilised cotton wool. 

(vi) One (200 ml.) bottle of cetrimide solution (1 06 
cent) or a suitable antiseptic solution 

(vii).One (200 mi) bottle of mercurochrome (2 per 
cent) solution In water. 

(ना) One (120 ml.) bottle of salvolatile having the dese 
and mode of administration indicated on the 18861. 

(ix) +One pair scissors. 

(x) One roll of adhesive plaster (6 cms. x 1 metre). 

(xi) Two rolls of adhesive plaster (2 cms. x 1 metre). 

(xii) Twelve pieces of sterilsed eye pads in separate 
sealed packets. 

(xiii) A bottle containjng 100 tablets (each 5 grains) of 
aspirin or any other analgesic. 

{xiv) One polythene wash bottle (500 cc.) for washing 
eyes. 

(xv) Twelve roller bandages 10 cms. wide, 

(xvi) Twelve roller bandages 5 cms. wide. 

(जो) Six triangular bandages. 

\
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{xviii) One tourniquet. 

(xix) A supply of suitable splints. 

(xx) Two packets of safety pins. 

(xxi) Kidney tray. 

(xxii) A snake-bit_e lancet. 

(xxiii) One (30ml) bottle containing potassium perman- 
ganate crystals. . 

(xxiv) First-aid leaflet issued by the Directorate General of 
Factory Advice Service and Labour Institute, Bombay. 

(xxv) One set of Resuscitator (for artificial respiration) 

Provided that items (xiv) to (xxi) inclusive need not 
to be included In the standard first-aid box or 
cupboard (a) where there is a properly equipped 
ambulance room, or (b) if at least one box con- 
taining such items and placed and maintained in 
accordance with the requirements of section 45 is 
separately provided : 

Provided further that where the Chief Inspector 15 satis- 
fied he may reduce the number of Resuscitator in 
the first-ald boxes where Ambulance Room with 
Resuscitator apparatus is maintained. 

7” The Committee recommends that in addition to the first 
7T aid equipments prescribed in Rules 69-A, 69-B and 69-C, 

the following first-aid equipments should also be added keep- 
ing in view the advancement of medical science :— 

(i) 6 sterilized cotton rolls 15 gm. each. 

(i) Band-Aid strips 12 nos. 

(iii) Six pieces of sterilized Eys Pads in separate sealed 
packet. 

(iv) Magnate for removing foreign body from eyes. 

(v) 100 tablets of Asprin, Paracetamol, Paroxyn, Toxiwin. 

(vi) Two kits pain-aid sprays. o 

(नं) Soda Bicorbonate solution, 

(viii) Six packs electrol powder, 

(ix) One roll of elasto plant adhesive Plaster. .



™ Rute 70. 

“70(1) and (2) * . . . . 

(3) * * * » » 

(i) A glazed sink with hot and cold water always 
available. 

(ii) A table with a smooth top at least 180 cms. x 
105 cms. 

(iii) Means for sterilising instruments 

(iv) A couch. . - ) 

(v) Two stretchers. 

(vi) Two buckets or containers with close fitting lids, 

(शा) A kettle and spirit stove or other suitable means 
of boiling water, 

(शी) Two rubber hot water 9805. 

(ix) Twelve plain wooden splints 900 mm x 100 mm x 
6 mm. . 

(x) Twelve plain wooden splints 
350 mm x 75 mm. x 6 mm. 

(xi) Six plain wooden splints 
250 mm. x 50 mm. x 12mm. 

(xii) Six woollen blankets. 

(xiii) Three pairs artery forceps. 

(xiv) One bottle of spiritus Ammoniae Aromaticus (120 
ml.) 

(xv) Smelling salts (60 gms.). 

(xvi) Two medium size sponges. 

(xvii) Six hand towels. 

(xviii) Four”Kidney "trays. 

(xix) Four cakes of toilet, preferably antiseptic soap. 

- ". (90 Two glass tumblers and two wine_glasses.
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T (xxi) 188 clinical thermometers. व 
4 (xxu) Tea Spoons—two, *~ ' o 
= (901) @Graduated (120 ml.) measuring glass—two. 

(xxiv) Minimum tmeasuring glass—two. 

(xxv) One wash ‘bottle -(1000 cc) for washing eyes. 

(xxvi) One bottlé (one litre) 'carboliclotion 1in 20. 

व लि Three charis, व . 

(xxvin) One sereen. ' ot i 
(xxix) One electric hand torch, - 

(xxx) Four first-aid boxes or cupboards -stocked to the 
standard prescribed under C of rule 69. 

(xxxi) An adequate supply of antitetanus toxid. 
= 

) (xxxi1) Injections Morphia, pethidire, Atropine, Adrenaline, 
Coramine, Novecam — 6 each. 

(xxxiii) Corine Liquid (60 ml).. ) 

-‘(x'xx'iv) Tablets लिन antisapasmodic (25 each). 

(xxxv) Synnges with needles—2 cc, bee, 10 cc, 50«cc. 

(xxxvi) Surgical S’ciss'ors — three. 

(xxxvi1) Needle holder. 

(xxxviii) Suturing needles and material. 

(xxxix) Dissecting Forceps — three. 

(xI) Dressing forceps — three. 

(xli) Scalpels — three. 

(xli1) Stethescope — 0116. 

(xliii) Rubber bandage — P'ressure bandage. — 

(xliv) Oxygen cylinder with nece'ssary attachments. 
- -~ 

(4) : > : के 
(5) The Chief Inspector of Factories may, by an order 

in writing, exempt any factery from the requ_iremen.ts.o}f this
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rule, subject to such conditions as he may specify in that 
order, if a hospital ambulance room a dispensary is maintained 
at or within 200 metres of the precincts of the factory such 
arrangements are made as to ensure the immeid itatetreatment 
of all injuries sustained by workers within the factory and for 
providing rest to the workers so injured. 

* #* * % * % 

» % L L L L4 

The Committee recommends that the list of articles 
provided in sub-rule (3) be revised in view of the advantement 
of medical science. 

The Committee.recommends that in sub-rule (6) in line 4 
after the word ‘“Hospital” the sign “,” and again in line 6 before 
the words ” adispenasry” the word “or” be inserted. 

Rule 78. 

**78. Sheflter, rest rooms and lunch rooms.—(1) This rule 
shall apply to all such factories wherein more than 150 workers 
are ordinarily employed. . 

(2) 

(a) to (d) “ * * 

* % | 

(e) Sweepers shall be employed whose primary duty 
it1s to keep the rooms, buildings and precincts thereof 
in a clean and tidy condition.”. 

The Committee recommends that for the word “’Shelter” 
appearing in the heading of rule 78 the word “Shelters” be 
substituted. * 

The Committee further recommends that the word “it” 
appearing in line 2 of sub-rule (2) (¢) be deleted being 
superfluous. 

Rule 79. 

“79(7) The occupier-of every factary shell provice for fecilities 
for the mothers of children to feed them at regular intervals.”. 

¥ 
s 
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The Commiftee recommends that for the words “ for 
factities for the mothers of children to feed them” the words 

“facilitics to the mothers to feed their children” may be 
substituted. 

Rule 80. 

"'80(1) (a) and (b) 

* S * % 

T - o - s * ऋ P 
2 - .- - 

- 

(c) An adequate supply of clean clothes, soap and clean 
towels shall 96 made available for each child while 
it is in the creche. , 

. । & & कं N % 

* % % & o 

The Committee recommends that foi the word “it" appearing 
in line 3 of sub-rule 1 (¢) छठ word “he/she” be substituted. 

Rule 81. 

“81. Supply of milk and Refreshment.—At least half of pint 
of pure milk shall be available for each child on every day 
it is accommodated in the creche and the mother of such a 
child shall be allowed in the course of her daily work, two inter- 
vajsof at least 15 minutes to feed the child किए children above 
two ४७815 of age there shall be provided In addition an adequata 
supply of wholesome refieshmant™ 

Th‘e Committee recommends that in line 1, fortihe word 
“of pint” the word “quarter lire” 99 substituted. 

. _The Committee further tecommends that for the word “it” 
appearing in line 3 the word “‘who” b2 substituted. 

Rule 82-A. . - 

“8I_A % ) ! * N अल 

(2) कर 1 . 

< 
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~ (b) The creche building shall have,— 

(i) a sutable washroom for washing of the children 
and their clothing; 

(‘I.I.) + % %* 

(iii) adequate number of female attendants who are 
provided with suitable cléan clothes for use while 
on duty to look after the children in the creche. 

* 
- 

* % * ' * 

¥ & | 

The Committee recommends that in sub-rule 2 (9): (i) 
the word “sutable” be substituted by the word "suitable.”. 

The Commuttee is of the view that the expression” adequate” 
is quite vague and therefore, recommends that the exact number 
of female attendents should be prescribed on the norms—one 
female attendent upto 20 children and additional female 
attendent (s) for every 20 children or part thereof. 

Rule 84. 

“84. All Printing Presses attached to daily "newspapers 
publishing more than one edition shall be exempted from the 
provisions sub-section (1) of section 58 of the Act subject to the 
condition that the system of overlapping shifts 1s duly approved 
by the Chief Inspector of Factories before hand and no worker 
is made to work more than nine hours a day subject to forty- 
eight hours a week as provided under section 51 of the Act.”. 

The Committee recommends that the word “of” be inserted 
between the words “provision” and “sub-section” appearing in 
line 3. 

Rule 85. 

"86. Muster-roll for exempted factories.— (1) The Manager 
of every factory in which workers are exempted under section 
64 or 65 from the provisions of section 51 or 54 shall keep a 
muster-roll in Form No. 10 showing the normal pilece-work rate 
of pay, or the rate of pay per hour, of all exempted employees. 
in this muster-roll shall be correctly entered the overtims hours of 
work and payments thzrefor of all exempted workers. The mustey 
roll in Form No. 10 shall always be available for nspection. 

S * 4 Lk * 

- £ % % L] 
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30 
The Committee tecommends that in Rule 85, in line है, 

छा the words “In this” the word “The” and again inline 6, for the 
word “entered” the word “depict” be substituted and the word“be” 
in line 6, be deleted. 

Rule 95, 

"95 (1) * . . . 
(2) If a worker loses his leave book, the manager shall 

provide him with another copy on payment of (15 paise) duly 
completed from his record, within a week of the payment.”. 

The Committee recommends that the figure ‘15" appearing 
in line 2 of sub-rule (2) be substituted by the figure 50" in 
view of the rising prices. . 

Rule 96. 

“96. Medical Certificate.— If any worker i1s absent from 
work due to his illiness and he wants to 8४81 himself of the 
leave with wages due to him to cover the whcle or part of the 
period of the iliness under the provisions of clause (7) of section 
79 of Chapter VIl of the Act as revised by the Factories(Amen- 
dmant) Act, 1954, he shall, if required by the Manager, produce 
a medical certificate signed by a registered medical practitioner 
or by a registered or recognised Vaid or Hakim, stating the cause 
of the absence and the perod for which the worker 15, in the 
opinion of such medical practitioner, Vaid or Hakim, unableto 
attend his work or other reliable evidence to prove that he was 
actually ill during the period for which the leave is 10 96 availed of.”. 

The Committee recommends that the words “or by a 
registered or recognised Vaid or Hakim" appearing in line 8 
and the word and sign “Vaild or Hakim’ appearing in lhne 10 be 
deleted in view of the advancement of Medical Science. 

Rule100. 

“100. Payment of wages if the worker dies—If a worker 
dies before the resumes work, the balance of his pay due for 
the penod of leave with wages not avaled of shall be paid to 
his nominee within one week of the intimation of the death 
of the worker. For this purpose each worker shall submit 8 
nomination in Form No. D annexed hereto duly signed by him- 
self and attested by iwo witnesses. The nomination shall 
remain in force unul it 15 cahcelled or revised by another 
nomination.”. 

The Committee recommends that for the word “the” _ appearing in line 2 before the words “resumes work”, the word 
“he” be substituted.



Rule 102 

SCHEDULE 1| 

Para1 

*1. Fencing of Machines.—All machines for filling 
bottles or syphons shall be so constructed, placed or fenced as 
to prevent, as far as may be practicable, a fragment of a burst- 
ing bottle or syphon from striking any person employed n the factory.”. 

The Committee recommends that in hne 3, for the word 
“a” accuring between the words and sign “practicable,” and 
“fragment” the word “any” be substituted. 

SCHEDULE-II 

Para 8 

“8. Cautionary placard.—A Cautionary placard in the form 
specified by the Chief Inspector and printed ॥ the language of 
the majority of the workers employed shall be affixed in a prominent 
place in the factory where 1t can be easily and conveniently read 
by the workers.”. . 

The Committee recommends that in lne 2, the word “Hindi 
and in” be inserted between the words “printed In” and “the 
language.”. 

Para 9 

'19 (a) | » * * ” 

(b) * * #* L * 

{c) If at any time, the registered medical practioner 15 of 
opinion that any person is no longer fit for employ- 
ment in the electrolytic chrome and intimate the Manager 
in writing that the said person is unfit for work in the 
said process. 

(व) A person 50 found unfit by the registered medical pra- 
ctitioner shall be sent by the manager to the Certyfying 
Surgeon with a report from the registered Medical 
Practitioner. Certifyin Surgeon after examination 
may suspend the said person from working in the said 
process No person after suspension shall be employed 
without written sanction from the Certifying Surgeon 
entered In or attached to the health register.”. 

. The Committee recommends that in para 9 (c) and (d) 
in pl_aCe of the words “registered medical practitioner” the words 
“qualified medical practitioner” be substituted. 

52— 

<%
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SCHEDULE-II - 

88 [ 

*1. Savings.—This schedule shall not apply to the, manu- 
factur or repair of electric accumulators or parts thereof not con- 
taining 1600 or any compound of lead; or to the repair, on the, premises, 
of any accumulator forming part of a stationery battery ”. 

{f. The Commuitee recommends that in line 2, for the word 
“manufactur” the word “manufacture” be substituted. 

Para6 

"6. Ventilation.—Evely workroom shall be provided with 
inlets and outlets or adequate size as to secure and maintain efficient 
ventilation in all parts of the room.”. 

The Committee recommends ' that in line 2, for the word 
चुद 0", the word “0” be substituted. 

Para 7 A 

“7. Distance between workets in pasting room.—In every 
pasting room the distance between the centre of the working position 
of any paster and that of the paster working nearest to him shall not 
less than five feet.”. 

5-7 The Committee recommends that 11 line 3-4, between 
the words “not” and “less” the word “be” be inserted. 

v 
Para18 ’ 

“18 (a) A cloak-room for clothing put off during working hours 
with adequate arrangements for drying the clothing 
if wet. Such accommodation shall be separate from any 
mess-room.”. : 

The Committee recommends that in line 3,‘for the word 
58 “any” the word “the” be substituted. 

SCHEDULE - V 

Para 1 

“| (8) | = . » * Fy 
(9) * * - #* * : 

(c¢) “Grinding” means the abrasion by aid of mechanical 
phoWelr, of metal by means of a grindstone or abrasive 
wheel. 

(d) “Glazing” ‘means the abrading, polishing or finishing, 
by aid of mechanical power of metal by means'of any



33 

wheel, buff , mop or similar appliance to which any 
abrading or polishing substance is attached or applied * 

The Committee recommends that in line 2 of para | (c), 

the sign *,” appearing after the word “power” be deleted. 

The Committee further recommends that in para | (d), line 
1, the sign. “,” appearing after the word “finishing” 06 deleted. 

Para8 

“8. (a) Every person employed in any process pecified 
in pata 3 shall be examined by the Certifying Surgeon within- four- 
teen days of his first employment in such process and thereafter shall 
be examined by the Certifying Surgeon at intervals of not more -than 
three months.”. 

. The Ccrrmittee reccrrmerds  that प line 1, for the word 
"pecified” the woid “specified” be substituted, 

SCHEDULE - VI 

Para2 

“2. Definitions.—For the purpose of this Schedule:— 

(8) ‘Leed Ccrrrevrd’ meers eny ccmpovrd of leed other 
then czlena whrch, when treeted in the merrer prescri- 
bed belcw, yields 10 en 2oveous solutien of hydrochloric 
acid, a quentity or soluble lead compound exceeding, 
when celculzted as leed moroxicde, five per cent of the 
dry weight of the portion taken for #nalysis. In the case 
of prints and emmilar procucts and other mixture contain- 
ing oil or fet the ‘dry wcicht’ meens the dry weigth 
of the meterial rememing after the sukstence has 
been thcrotchly mixed erd treeted with cuiteble sol- 
vents to remove oil, fats varnish or other media. 

(b) Efficient Exhaust draught—Meens localised ventila- 
tion effected by heat of mechanical means for the removal 
of gas, vapour, dust or fumres so as to prevent them (६5 
far as practiceble under the stmmospheric conditions 
usually prevailing) from esceping into the air of any 
place in which work 15 carried on. No draught shall 
be deemed efficient which fails to remove smoke generated 
at the point where such gas, vapour, fumes or dust, 
originate.”. 

Th"e C-ommittee recommends that in para 2 (व), line 8, for 
the word “weigih”, the word “weight” be substituted. 

4 

_ The Committee further 1ecommends that in para 2(a), in the 
last line, between the words *fats “and “varnish” the sign “,” 96 inserted, 

डर 

&) 

2. 

A
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The Committee also recommends that in para 2 (b) , line 4, - 1 
for the wc:d “atmmospheric”, the word “atmospheric” be substituted., 

. ) SCHEDULE - Vi 

Para7 

*7. Prohibition relating to smoking etc.—No person shall 
smoke or cairy matches, fire or naked light or other means of produc- 
ing a neked light or spark in the generating room or building or in 
the vicinity thereof and warning notice in the language understocd 
by the majority of the woikers shall be posted in the factory pro- 
hibiting smoking and the canrying of matches, fire or neked light or 
other. means 0 producing व naked light or spark into such roem ar 
‘building.”. - 

व The Committee recommends that in line 4, th_e "words 
“Hindi end in” be inserted between the words “notice in” and 
“the language™. 

SCHEDULE VHi 

“Cleaning or smoothing, roughening, etc., of articles, by a 
jet of sand, metal shot, or grit, or other abrasive, propelled by a blast 
of compressed air or steam.”. ५ 

The Cemmittee recommends that in 16 heading, for the _w0'r,d 
“or” appearirg between the words “cleaning” and ‘“smoothing”, 
the sign “,” be subsituted. 

Para3 

3 (3) Provision of separating apparatus.—There shall be 
provided end maintaned for and In connection with every blasting 
enclosure efficient apparatus for separating, so far as practicable, 
abrasive which has been used for blasting and which 15 10 be used 
again as an abrasive, fram dust or particles of other materials arising 
from blasting, and no such abrasive shall be introduced intoany blesting 
apparatus and used for blasting until it has been so separated : 

Provided that this clause shall not apply, except in the case 
of blasting chambers, to blasting enclosures constructed or installed 
before the coming into force of this Schedule, if the Chief Inspector 
is of opmion that it 1s not reasonably practicable to provide such 
separating apparatus. 

(4) Provision of ventilating plant.—There shall be provided 
and maintained in connection with every blasting enclosure efficient 
ventilating plant to extract, by exhaust draught effected by mechanical 
means, dust produced in the enclosure. The dust extracted and re- 
moval shall be disposed of by such method and in such manner 
that it shall not escape into the air of any room; and every other filter- 
ing or settling cevice situatted in 8 room पा which persons are employed 
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™ othér than persons attending to such bag or other filtéring of settling 

device, shall be completely separated from the general air of that room 

in an enclosure ventilated to the open air.”. 

The Committee recommends that in para 3 (3) line 2, for 

the word “maintaned” the word *maintained” be substituted. 

The Committee further recommends that in para 3 (4); line 

7, the word “situatted” be substituted by the word “situated”. 

Para 4 

“4. Inspection and Examination.—(1) Every blasting en- 

closure shall be specially inspected by a competent person at léast 

once in every week in which 1t is used for blasting. Every blasting 

enclosure, the apparatus connected therewith and the ventilating 

plarit shall be thoroughly examined and in the case of ventilating 

plant, tested by a competent person at least once in every month.”. 

The Committee recommends that qualifications/experience 

for the “competent person’ be prescriged so as tom akethis para more 

comprehensive. 

Parab 
'05 (1 ) - - [] [ ] » 

(2) Each protective helmets shall carry a distinguishing 

merk indicating the person by whom it 1s intended to be used and 

no person shall be allowed or required to wear a helmet not carrying 

his mark or a which has been worn by another person and has not 

since been thoioughly disinfected.”. 

The Committee recommends that in line 4, the word “a” 

appearing after the word “or” be deleted. 

Para6 

“§.  Precautions in connection with cleaning & other work:— 

(1) where any person is engaged upon cleaning of any blasting ap- 

paratus or blasting enclosure or of any apparatus of ventilating plant 

connected therewith or the surroundings theerof or upon any other 

work in connection with any blasting epparatus 01 blasting enclosure 

or with any apparatus or ventilating plant connected therewith so 

that he is exposed to the risk of inhaling dust which has arisen from 

hblalasting. All practical measures shall be taken to prevent such in- 

halation.” 
: 

The Committee recommends that in _line 3, for fhe word 

"theerof” the word “thereof” 06 substituted. 

SCHEDULE IX 

Para1l 

4, Cautionary notices—(1) Cautionary notices.as to 8015 

£7 

é3 

€9 

2/
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5 thrax लि. the form specified by the Chief Inspector shall be affixed Tn ° " prominent positions पा the factaiy where they may be'ezsily and 
conveniently 1620 by the peisons employed ” . 

7% -~ The Committee tecommends that the word  “positions* 
appeating पा line 3, be substituted by the word “place™. 

'Para’ " 

“5. First-aid arrangement —The accupier shall (व) arrange 
for an inspection of the hancs of zll persons coming into contact 

. -With-chrome solutions 10 be mcde twice a week by a responsible 
- person.”, . - ’ b > - e - 

- 

e . The"'Co.mm-luee" recommends that पा 818 5 the words "les- / 2 ponsible person”appear:ng in Iines 3-4 be substituted by the words K "medi’ca‘l officer”, 

SCHEDULE - जा 

Para 5 

“6. Improper use of Chemicals.—(a) No chemcals of 
s solvents shall be used by woukers ior any putpcse apart fiom the 
processes for which they aic suppicd. ' 

(b) Workers shall be irstiucted cn the possibie dangers 
ansing from such mwwuse. These Instiucticns shall 
further be displeyed था bold letters पा prominent places 
in the different seclions.”. 

[ * *» » *re ६६. के न . 
* * 

Y The Committee reccmmer.ds that in para 5 (a) for the word ™ “of” occuring between the word “chemicals” and *solvems” the 
word “or” be substituted 

— The Commutice funher recommends that In par 5 (b) the 17 word “in Hindi Devnagn Scrpi” be inserted bewween the words 
“letters” and “पा” end for the woid पा occuring between ०1६ words 
“letters” and “piominent” in 16 same linre, the word “at” b2 sub- 
stituted. 

Para 6 - 

/6@ . * . * S * 

(b) Workeis shall ke instrucied on the posstble dangers 
ansing from the 1६500 of.inatenals or of the use for 
drinking purposes of ¢ny vessel used पा, o1 In cennection 
with, the manuf: ctuie of chemicals. These instructions 

. shell further be displeyed पा. bold letters पा) prominent =" ~ """ places in the differe nt -secticns,”, o
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The Committee recommends that in line 5, the words -"in - 
Hindi Devnagn Scrpt” be inserted between the word “letters” 
and “in” and for the word “In” occuring between the words 
“letters” and “prominent” पा the same line, the word “at” be sub- 
stituted. दि 

Para 7 

“7." Process hazards.—(a) Before commencing any large 
scale experimental work, or any new manufacture, all possible steps 
shall 90 taken to ascertain definitely all the hazards involved both 
from the actual operations and thc chem:cal reactions The properties 
of the raw matenial used, the final products 10 be made, and any 
by products arising during manufacture, shall be carefully studied 
and provisions shall be made for dealing with any hazards including 
effects (या woikers and surroundings, WW-6 may anise duning manu- 
facture. The design of the buildings and plant shall be based on 
the infcrmation so obtained Where necessary advice shall be ob- 
tained from the Chief Inspector of Facloiies on measure 10 be taken 
in thisregard. 

(b) Information in wrnting giving details of process, its 
hazards and the steps taken or proposed to be taken 
for the safety of workers as in sub-clause (a) should 
be sent to the Chief Inspector of Factories before com- 
mencing manufacture, handling or stolage of any of 
the items covered under Schedule 1 whether on ex- 
perimental, pilot plant or large scale basis.”. 

The Committee recommends that in Para 7 (a) for the sign 
“," appearing after the word “made” in ine 5 the sign “,” be substrtuted. 

The Committee further recommends that ॥ lina 8 the 
abbnviation “WW-6" be substituted by the word “which”. 

The Committee also recommends that in para 7 (b) , between 
the words “Factories and "before” appearing था line 4, the words 
“at least 48 hours ” be Inseited. 

Para 9 

“8. Instruments. —All Instruments such as pressure gauges, 
thermometers, flow meters and weighing measures shall be tested 
at regular intervals by competent person and record of these tests 
shall be keptin 8 register.”. 

“The Committee recommends that in ne 3 for the words 
“at regular intervals” the words “after every six months” 96 sub 
stituted as the expression * regular intervals” 15 quiie vague. 

Para10 

, "10: Cocks and Valves—Suitable valves shall be provided 
in all_service- hnes at sufficiently short intervals for convenience In 

74 

72 

7% 

77 

%0
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blanking off, etc. All cocks and valves shall be provided at least 
once a month, and tested periodically by a competent persen and. 
records of these tests shall be kept in a register. A pIa_,n’ef all ser- 
vice installation shall be kept readily available for perusal.”. 

7} The Committee recommends that for the word “provided” 
appearing in line 3 the word “operated” be substituted. 

3~ The Committee further recommends that in line 4, for _the 
¢ word “peripdieally” the words “after every 3 months” be substitu- 

ted as the experession “periodically ” is quite vague. 

~ 

Paia 14 

*14. Flectrical apparatus.—Electrical plant, fittings and con- 
ductors shall, if exposed to a damp or corrosive atmosphere, be _ade"- 
quately protected. Periodic tests shall be carned out on all circuits. 

The Commitice recommen'ds that the word "Periodic"’ 
फ्री appearing in line 3, be substituted by the words “After every 3 01115". 

Para18 

*18 (8) & * » L] * 

(b) All hot exhaust pipes shall be installed outside a buil- 
ding and other hot pipes shall be suitable protected. 

(c) * * » * » 

(d) Where an inflammable atmosphere may occur the soles 
of footwear worn by workers shall have no metal on 
them and the wheels of trucks or conveyors shall be 
of condueting non-sparking materials. Adequate pre- 
cautions shall be taken to prevent the ignition of 
explosive or inflammable substances by sparks emitted 
from locomotives or other vehicles operated in the 
factory or on public lines. 

(e) No electric arc lamp, or naked light, fixed or portable, 
shall be used and no person shall have in his possession 
any match or any apparatus of any kind for producting 
a naked light or spark in or on or about any part of 
the factory where there 15 liability to fire or explosion 
from inflammable gas, vapour or dust and all ineandes- 
cent electric lights in such parts shall be in double दा 
tight glass covers. 

(f) Prominent notice in the language understood by majority 
of the workers and legible by day and by night; pro- * 
hibiting smoking, the use of naked lights, and the 
carrying of matches or any apparatus for producing 
a naked hght or spark, shall be affixed at the entrance of 
every room or place where there 15 the risk or explesion
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from inflammable gas, vapour or dust. ॥ the case of 

illiterate workers, the contents of noitce shall be fully 

and carefully explained to them when they commence 

work in the factory for the first ime and again when 

they have completed one week at the factory.”. 

The Committee recommends that in para 18(b), the word 

“suitable” appearing in line 2, be substituted by the word “suitably™. 

The Committee further recommends that in para 18 (d) line 1, 

the sign “,” be inserted between words “occur” and “the". : 

The Committee also recommends that the word “any” occuring 

before the word “apparaius” in ine 3 of para 18 (6) , be deleted being 

superfluous. 

The Committee recommends that in para 18 (f), for the word 

“noitce” appearing पा line 8 the word “notice” be substituted. 

Para 21 

“21, Fscape of meterials.—(a) Provision shall be made 
in all plant, sewers, drains, flues, ducts, culverts and burried pipes to 

prevent the escape and spread of any hquid, gas, vapour, fume or 

dust likely to give nse to fire or explosion, both during normal working 
and in the event of accident or emergency.”. 

The Committee recommends that for the word “plant”  occ- 

uring in hne 2, the word “plants” be substituted. 

Para 23 

»23. Cleaning of empty containers and storage of combustible 
materials. —(a) All empty containers which have held inflammable 

liquids, and metal containers which have held sulphuric acid shall 
be rendered permanently safe as soon as practicable, and shall not 

be repaired or destroyed until such «cleaning has been completed. 

(9) -* L * * »* 

(c¢) Rubbish shall be removed from buildings without delay 
and placed in special metal containers provided with 
close fitting lids . The contents shall be removed daily 
and suitably dealt with waste products containing in- 
flammable or explosive materials shall not be placed on 
rubbish 'heaps but shall be destroyed in an appropriate 
manner.”. 

The Committee recommends that in para 23 (a), for the words 
and sign "“as seon as practicable,” appearing पा line 4, the words 
“at once” be substituted. 

$ 

¥ 
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. . The Committee recommends that in para 23(c) for the words “without delay” occuring n line 1, the word “immediately” be sub- stituted. 

The Committee further recommends that between the words “materials” and “'shall”’ occuring n hne 5, of 23 (c), the word 
“and” be inserted. 

Para 24 ; 

“24. Installing of pipe hnes for inflammable liguids.—All pipe line for the transport of inflammable liquids shall be protected from breakage, shall be arranged 50 thet there 15 no nsk of mechanical damage from vehicles and shall be 50 laid that they drain thréughout without the collection of depcsits at any pait  All flanged joints, bends and other connections shall 98 regularly inspected Cocks and valves shall be so constructed that explosive residues cannot collect therein  The open and closed positions of all cocks, valves shall be cleaily indicated on the outside.”. ' 

The Committee recommends that between the words “cocks"” and “valves” appearing n the last but one line the word “and” be inserted and the sign ", appearing after the word “cocks” be delated. 

Para 26 

“26. Safety valves.—Every still and "every closed vessel in which gas 15 evolved or into which gas (s passed and in which the pressure 15 liable 10 11586 10 ६ dangerous degree, shall have attached to it a pressure guage, and 8 proper safety valve or other equally effictent means 10 166४७ the pressure, marntained in good condrtion. Nothing in this Schedule shall apply to metal bortles or cylinders used for the transport of compressed gases.”. : 

The Committee recommends that the sign “,” appearing after the word “guage” पा line 4 be deleted being supeifluous. 

Para 34 

“34. Breathing apparstus.—(a) Thete shall be ptovided in every factory where dangerous gas or fume 15 liable to escape 8 sufficient supply of— 

(i) breathing apparatus of an approved make for the hazards involved ; 

- - The Committee recommends that in para 34(a) .(1) for the words “approved make” theé words “[S) mark” be substituted. " 

5



41 

Para 35 

“35. Treatment of persons.— In every room or place wherever 
required in writing by the Chief Inspector there chall be affixed the 
official cautionary notice regarding gsssing and burns  Such notices 
shall be legible by day and by night and shall be printed in the 
language understood by the majoiity of the workers ”. 

The Committee recommends that for the words “the 
language understood by the majonty of the workers” appearing 
at the end of this paragraph the words “Hindi Devnagri Script™. 
be substituied. 

Para 36 

“36  Personal protective equ‘ipment ~—(a) Suitable pro- 
tective clothing shall be provided 10 the use of operatives — 

(i) wken opereting valves cr cccks controllirg fluids which 
by their nature, pressute or temperature would be highly 
darcerous # a blow cut cccuried or when cleaning 
cocks In systems coricnirg such fluids if pressure is 
hkely to exist behind chokes; 

- * - - ” 
. 

. o 

The Committee recommends that in para 36 (a) (i), line ८ 
3, the sign “,” be mnserted between the worcs “dangeious™ and lllf'l. 

, 
.~ 

Para 37 

“37. Clock rooms —There shall be provided and maintained 
for the use of all persons employed in the processes specified in 
Afinexure Il 10 this Schedule a suiteble clock room for clothing put 
off during working hours and a suitzble place separate from the 
clock-room for the storage of overalls or working clothes. The 
accommadation so provided shall be kept पा the charge of a res- 
ponsible person, and 5181] be kept clean ”. 

अब 1 The Ccmmittee reccmmerds thet the sign 7". oceuring between the words “person ” and “snd ” appearing पा the last hne, be deleted being superfluous. 

Para 38 

“38. Special bathing accommodation —There shall be 
7" provided, for the use of all persons employed in the 

- brocesses specified in Anrexure Ill to this Schedule, 
Scparate ssmitary conveniences and sufficient and 
suitable  bathing fecllittes, which shall be to the 
satisfection, of the Chief Inspector.” 

The :Committee 1ecommends that the. sign *,” occuring between 4%
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the words “satisfaction” and “of” in the last line be deleted being” 
superflucts and the sign and word (8) be added before the words - 
“There shall”. 

Para 42 

“42. Corrosive or deleterious substance risks in buildings.— 
. All buildings and plants shall be sited with dué régard to 

possible dangers from accidental liberation er splashing 
or corrosive and deleterious liquids, ahd shall 96 so 
designed as to facilitate thorough washifng and 
cleaning The construction of staging and otheér parts of 
bulldings shall be carried out with materialg ifipérvious 
and resistant to corrosion so far as practicable.”. 

‘) T The Committee recommends that the words “50 far as practicable” 
occuring in the end be deleted. 

Para 43 

“43(a) to (b) X X x X 

(c) Passages and work-stations §hall not 58 situated directly 
below any part of plant where there 15 risk of escape 
of dangerous liquid. Access to such parts shall, so 
fa1 as practicable, be prohibited and danger notices 
stall be affixed at suitable points.”. 

The Comrmittee recommends that the words and sign”, so far 
[« 85 practicable, ” appearing in lines 3-4 be deleted and for the words 

“suitable points” occuring atthe end of this paragraph the words 
*conspicuous places” be substituted. 

Para 46 

“46(a) X X X x 

(b) Such vessel shall, unless ifs edge is at least thrée feet 
above the adjoining ground or platform, Be sécurely 
fenced to a height of at least three feet 40606 such 
adjoning ground or platform.”. 

The Ccmmittee recommends that the sign “,” occuring 
{™  inline 2, between the words “platform” and “be” be déléted being 

superfluous. 

Para 49 

“49(a) There shall be provided for use in an emergency— 

(1) adequate and readily accessible means of drenching 
with cold water persons, and the clothing of persons, 
who have become splashed with- such liquid; 

X x x- x’ . . 

A
 

»
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e The Committee recommends that in para 49(a)(i) between the /e 2... 

words “water” and “persons"” appearing in line 2, the sign and word", 
the” be inserted. 

Para 51 

"B51(1) X X है x 

(2) If female workers are employed, separate washing 
facilities shall be provided and so enclosed or scresped 
that the interiors are not visible from any place 
where persons of the other sex work or pass. The 
entrance to such facilities shall bear conspicuous notice 
in the language understood by the majority of the workers 
'_'F"or women only” and shall also be indicated- picto~ 
rially.” 

The Committee recommends that in lines 5-6, between | ७ 2, 
the words “conspicuous notice” and “in the language” the words 
“in Hindi and “ be inserted. 

Para 52 

“52. Mess-room facilities.—In every factory there shall 
be provided and maintained, for the use of those 18- 
maining on the premises during the rest intervals, 
suitable and adequate mess-room or canteen ac- 
commodation which shall be furnished with  sufficient 
tables and chairs or benches with back rests and where 
sufficient drinking-water is available, and on the 
premises not less than 50 feet away from the main 
factory building, urinal or latrines.”. 

The Committee recommends thatthe word “accommodation” 1 ० है 
appearing in lines 4-5 be deleted being superfluous, 

Para 56 

*“56. Duties of workers.——(1) Every person employed 58101, 

(2)(a) to 2(e) X X x 

X x X X X 

(f) use a metal spade, scraper or pail when cleaning out 
of removing the residues from any chamber, still 
tank or other vessel which has contained sulphuric 

. acid or hydrochloric acid or their substance which 
may cause evolution of arseniurettered hydrogen; or 

(g) rerove from a First Aid Box or cupboard or from the 
Ambulance Rocm any First Aid appliance on dressing 
except for the treatment of injuries in the works.”.
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{t®> ..... The Committee recommends that in para 56(1) the spelling of ? .“the woérd’ “sahll’ be corrected as “shall”. .. . . 

’(S The Ccrrmittee further recomr mencs that in para 56(2) (f) for the 
word “of” eppeanrg in line 2, the word “or” be substituted. 

pe’7 The Committee recommends that for the word “on™ occurring L 4 
in line 2 of para 56(2)(g), the word “of” be substituted. 

: Para 57 . 

. “*57(8) . X . X X 

&yt - '(~b-) the’ waste gas pipe fixed to the-worm and or receiver, «* ¢ *» and पा addition, blank flanges shall be inserted between , 
' the disconnected parts, and the pitch discharge pipe 

or cock at the bottom of the still shall be disconnected.”. 

133 The Committee recommends that in line 1, the word 
“and” appearing after the word “warm” be deleted being super-~ 

Para 61 

*61 (8) X X X A 

(b) Wooden vessels shall not be used for crystallisation of . 
chlorate or to contzin crystalised or ground chlorate; 
provided that this clavse shall 101 prohibit the packing of 
chlorate for szle info wooden casks or other wooden 
vessel.”. . 

[0'7 The Committee recommends that in hne 2, after the word 
. "Cry_stalirsed" the sign “,” be added \ 

SCHEDULE XIv 

Para 3 
-y .o 

“3. Protective Equipmenit—(a) The occupier shall provide 
. for the use of all perscns employed  ॥ any corrosive 

operation Sungble protective wear for hand and 
feet, suitable aprcns, fece  shields, chemical safety 
goggles, and respuziors. The equipments shall be 

- . maintained in gccd order and shall be kept: 1n clean 
and hygenic cordition by suitably treating to get nd i Ve of the 1l effects of any cbsorbed chemical and by o e disinfecting. The occupier  shall 8150 provide suitable 

+ s« , protective cieams शाप other preparations wherever कि 
necessary **. 

\ 

0 The Ccmrrittee recommends ihat  the * sign “.” appearing 
\( after the word “operation” था lires 3 be deleted and, the capital
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letter "5" of the word “’Suitable” in the same line 96 changed to small 

letter. 

Para 5 ' 

‘5. Cautionary notice.—A cautionary notice in the following 
form and printed पा the language which majority of 

the workers employed understand, shall be displayed 

. prominently close to the place where any of the 
operations mentioned in paragraph 2 above 15 carried 
out and where It can be easily and conveniently read by ™ 

the workers. If any worker 15 illiterate  effective steps 
shall be taken to explain carefully to him the contents 
of the notice so displayed.”. - 4 

= 

The Committee recommends that in line 2, between j 
the words “printed in” and “the language” the words “Hindi and 
in" 

be inserted. 

Para 7 

*7(a) X X %X x 

X X X X 

(b) Corrosive substances shall not be handled by bare hand 
but by means of a suitably scoop or other device. 

X X X X X X 

X X X X X x 

The Committee recommends that in line 2, for the word J))>— 

“suitably” the word “suitable” be substituted. 

Para 9 

“9(a) X X X X X 

X X X X X 

(b) Whenever it is necessary for the purpose of cleaning . 

or other maintenance work for any worker to enter 

chamber, tank, vat, pit or other confined space where a 
corrosive substance had been stored all possible 
precautions required under section 36 of the Factories 
Act, 1948, shall be taken to ensure the workers safety.”. 

The Committee recommends thatin line 4, the sign “,” be added 3 13 

after the word “stored”. 

Para 12 

“T2. Exemption.—If in respect of any factory on an, appli- 
-+ “cation made by the mahager the Chief Inspector 15 

satisfied that owning to the exceptional citcumstances,
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or the infrequency of the process or for .any other 
reason to be recorded by him in writing, all or any of 
the provisions of this Schedule are not necessary '_for 
the protection of the persons employed therein, 
he may by a certificate in writing which he may at any 
time revoke, exempt the factory from such of the 
provisions and subject to such conditions as ke may 
specify therein.”. 

l‘\’ ‘The Committee recommends that for the word “owning” 
appearing in line 3, the word “owing” be substituted. 

SCHEDULE—XV 

Para 1 

“1(1) Handling moving, breaking, crushing, grinding or 
sieving of any refractory materials, containing ..not.less 
than 25 per cent total silica for the purpose of manu- 
facture : 

(2)(a) X x X 

(b) X x x 

Provided further that if the Chief Inspector of Factories is 
satisfied in respect of any factory or part thereof 
that owing to the special conditions of work or other- 
wise that any of the requirements of this Schedule can 
be suspended or relaxed without any danger to the 
health of the persons employed therein. he may by 
an order पा writing grant such suspension or relaxation 
for such period and on such conditions as he imay 

b think fit. Any such order may be revoked at any time.”. 

1१9 The Committee recommends that in para 1 (1) line 1, after the 
word “Handling” the sign “,” be added. 

The Committee further recommends that in proviso to para 1(2) 
1l ¢ (b) the sign *.” accouring after the word “therein” in line 6 be sub- 

stituted by the sign “,” 

Para 7 

~7(a) X X X X 

X X X P 

(b) There shall be provided in every such place a constant 
supply of water laild on under adequate pressure with 
sufficient connections and a flexible branch pipe and 
sprinkling to enable water 10 be supplied direct to 
every part of the floor.”, 

The Committee recommends that the word “laid on” appearing 17 in line 2 be deleted.
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Para 134 

*“14. In case any existing plant or machinery needs alter- 
ation, modification or replacement or in case any new 
plant is required to be installed, to comply  with the 
requirements of this Scheduled, such alteration, modi- 
fication replacement or Installation of the plant or 
machinery shall be carried on within a period not 
exceeding one year from the date of publication of 
this rule : 

है 4 है X X X X 

है X c X X X.”. 

The Committee recommends that after the word ‘‘modification’” 
appearing in lines 4-5, the sign **,’’ be added. 

SCHEDULE—XVI 

Para 2 

“2(1) to (व) X X X X 

{6) “‘breathing apparatus” meansa helmet or face piece- 
with necessary connection by means of which a person 
using it breathes air face from dust, or any other 
approved apparatus.”. 

The Committee recommends that the word and sign “of 
151 mark”, be added after the word “approved apparatus” 
appearing in Iine 3-4 and the sign “.”” appearing after the word 
“apparatus’’ be deleted. 

Para 3 

“3. An exhaust draught effected by mechanical mean which 
prevents the escape of asbestos dust into the air any 
room पा which persons work, shall be provided आएं 
maintained for— 

X X X X X X 

X X X X X x.”. 

The Committee recommends that after the word “ait™ appearing 
in line 2 the sign “,” be added. 

Para 5 

“5{1) X X X X 

{a) the floors, work benches and plant shall be. kept in a 
cleanly State and free from asbestos debris and suitable 

175 

15 

| oo
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. -9 arrangements shall be made for the storage of asbestos ! 

not immediately required for use : £ 

X " x X X 

X X X X X X.”. 

X The Committee recommends that the capital letter “S” of the word “State” appearing in line 2, be changed 10 small letter. 

Para 8 

“8(a) X 

+ (b) b X X X 

(c) in cleaning the cylinders, including the doffers cylinders, 
or other part of the carding machine by means of hand 
strickles; 

X X X X 
X X X x ' 
X X X X 
X X X X, 

कि दि The Committee recommends that for the word”doffers” 
appearing in line 1, the word “deffers’. be substituted. 

Para 13 

“(13) Cautionary placards.— Cautionary placards in the 
form specified पा Appendix attached 10 this Schedule 
and printed In the language of the majority of the ‘ workers employed पा the said processes, shall be 
affixed पा prominent places frequented by them in the 
factory, where the placards can be easily and con- 
veniently read. Arrangements shall be made by the 
manager to instruct periodically all such workers 
regarding the precautions concerned In the cautionpary 
placards.”. 

The Committee recommends that between the words “‘printed ,y} in” and “the language” appearing in ine 3 the words “Hindi and 
in” be inserted. 

SCHEDULE—XVIII 

Para 7 

“7(A) X X X X उ 28 . 
X X X X . 

(8) The following items of personal protective equipment shall be provided in sufficient numbers for use by work- 

N
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ers employed in the said processes when there is 
danger of injury dunng the performance of normal 
duties or in the event of emergency :— 

X X X X X X 

X X X x.". 

The Committee recommends that for the words “in sufficient 
numbers” appearing in line 2, the words “to everyone separately” be 
substituted. 

Para 11 ] 

“11. Medical Examination.—(a) No worker shall be employed 
in any factory on any of the processes specified in 
clause 1, unless he has been medically and radiologi- 
cally examimed by the Certifying Surgeon, has been 
declared fit and has been granted a certificate of fitness in 
form No. 32, 

X X X X 

X X X X 

है X X X 

X X X X 

X X X जा, 

The Committee reccrrmends that efter the word “Certifying 
Surgeon” appearing in line 4, the word “and” be added 
and the sign “,” appearing after the word “Surgeon” in the same line, 
be deleted. 

Para 14 

“14(a) b X X X 

X X X X 

(b) Every worker employed in the sald processes shall be 
re-examined by a Certifying Surgeon at least once In 
every six calender months. Such examination shall 
include test which the Certicying Surgeon may 
consider appropriate but shall include exfoliative 
cytology of the urine. 

(c) A person medically examined under sub-paragraph 
(a) shall be granted by the Certifying Surgeon, 
4 certificate of fitness in Form १०. 39. Record 
or each 1e-examinction camed out under sub- 

.- paragraph (6) shall be entered in the certificate. 
- The certificate shall be kept in the custody of 

. . the management of the factory. 

127 
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!(d) . N - | . © 

(e) [ »* - L . 

(f) If at any time the Certifyin Surgeon is of the 
opinion that a person is no longer fit for em- 
ployment in the said processes or in any other 
work on the ground that his continuance therein 
would involve damaged to his health, he shall 
make a record of his findings in the said certificate 
and the health register. The entry of his findings 
in these documents should also include the period 
for which he considers that the said person 15 
unfit for working the said processes or in any 
work as the case may be. 

The Committee recommends that in para (14) (b), for the 
wordd “test” occurring in line 4, the word “tests” be substi- 
tuted. 

The Committee further recommends that in "para (14(c), 
for the word “or” appearing in line 4, the word “of” be 
substituted. 

The Committee also recommends that in para (वि), 
for the woid *“dzmaged” eppearing in line 5, the word 
“demage” be substituted and in line 10, the word “in” be 
inserted between the words “"working” and “the”. 

Para 16 

“(16) Obligations of the workers.—It shall be the duty of 
the persons employed in the said processes to 
submit themselves for the medical examination in- 
cluding exfoliative cytology of urine by the Certi- 
fying Surgeon of the qualified medical practitioner 
as provided for under these rules.” 

The Committee recommends that between the words 
“cytology of” and "urine” appearing in line 4, the word “the” 
be inserted and in line 5, for the word “of” the word “or” be 
substituted. 

SCHEDULE—XVIII 

Para | 

ll1 . L] * ® LJ » 

Provided further that the State Governments may accept 
any other qualifications in its opinion they are 
equivalent to the quelification aforesaid.”. 

a
»
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@~ The Committee recommends that in second proviso to 
para 1, for the word “they” appearing in line 2, the word कि 
“these” be substituted and the word “if” be inserted between 
the words “qualifications” and “in its” appearing in line 2. 

Para 4 

“4. Restriction on smoking.—Smoking shall be strictly 
prohibited within 15 metes distance from solvent 
extraction plant. For this purpose “No smoking” 
signs shall be permanently displayed in the area.”. 

The Committee recommends that in the end the words {3} 
and sign “in Hindi and English veisions.” be added and the 
sign “.” after the word "area” be deleted. 

Para 9 

“9. Venting—(a) Tanks containing solvents shall be 
protected with emergency venting to relieve ex- 
cessive internal pressure in the envent of fire.”, 

The Committee recommends that the word “envent” appear- ) % 2~ 
ing in line 3, be corrected as “event”. 

Para 16 

16, Vapour Detention —A suitable type of flame proof 
and portable combustibel gas indicator shall be 
provided and maintained 1In good working ordered 
and a schedule of routine sampling of atmosphere 
at vanous location as approved by the Chief 
Inspector shall be drawn out and entered in a 
register maintained for the purpose.”. 

The Committee recommends that for the word “ordered” 
occurrirg in lne 3, the word “oider” be substituted. 133 

SCHEDULE—XIX 

Para 1 

“1(a) and (b) * . * . 

(c) “Manipuleticn” meens m'x‘ng, blerding, filling, empty- 
ing, ourcing, sieving dying, packing, sweeping, or 
otherwise handling or mangenese or a compound 
of ménganese or &an ore or mixture containing 
manganese.” 

The Commitice recommends thet in para 1(c) in line
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3, the word “or” occurrning between the words “handling” and कि. 
1 शफ “manganese” be deleted being superfluous, 

Para 6 

"6(1) * * _ है * 

"(2) If a peison medically examined 15 found fit for 
: employment on a manganese process the Certifying 

Suigeon shall grant a ceitificate of fitness था. Form 
No 27 which shall be kept in the custody of 
the Manager of the factoiy. The certificate shall 
be readily produced by the Manager - whenever 
required by an Inspector, snd the person granted 
such a certificate shall be provided with- a token 
made of metal with the number of the certificate 
insciibed thereon and the said person shall always 

- carry seid token on his person while at work.”. 

- The Committee recommends that between the words “carry” 
डिश गाव “said” occuriing in the last [ine the word “06” 96 

inserted. 

Para 13 

"13. Cautionary placard and instiuction.—Ca utionary notices 
in the following foim and piinted in the language 
of the majonty of the woikets employed shall 
be affixed n piominent places in the factory 
where they can be easily and conveniently 1980 
by the workers and zirangement shall be made 
by the occupier to nstiuct periodically all workers 
employed in a manganess process regarding the 
health hazards connected with their duties and 
the best preventive measmes and methods to 
protect 1ihemselves. The notices shall, always be 
mainteined in a legible conditiecn .—. 

_ The Ccmmittee recemrmercs " thet between the woids 
1’5@ "prlm_ed n” and “the lenguzge” ccoriring था hne 2, thewcrds 
- “Hindi and in” be inserted. 

SCHEDULE—XX 

P,_ara 2 

“2. Application.—This Screzule shall ‘apply in respect 
of all factores or cny rlant thereof In which the 
prccess of manufaciuic cr manipulation of . dan- 
gerous pesticide, heienfefier referied to as the said 
mar.ufeciurirg process, I1s caried on.”. 

3 ) The Committee recommends that the word “hereinfafter” 
appearing in Ine 4, be conected as “heieinafter”,
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Para 4 

“4 Cautionary Notice and placards.—Cautionary notices 
& placards in the form specified पा. Appendix | 

of this schedule and prnnted in the language of 

the majority of the workers shall be displayed in 
all work places m which the said manufacturing 
process is carried on so that they can be easily 
and conveniently read by the workers. Arrange- 
ments shall bs made by the occupler and the 
manager of the factory to pernodically instruct the 
workers regaiding the health hazards ansing in the 
said manufactuiing process and methods of pro- 
tection. Such notices shall include bnef instruct- 
sions regaiding the periodical clinical tests required 
io be undertaken for protecing health of the 
workers.”. 

The Committee recommends that ॥ line 3, between the 

words “printed in” and “the language” the words “पापों 

and in” be inserted. 

Para 6 

»6. Food and drinks, smoking prohibited.—(1) No food, 
drink, tobacco, pan 800 supant shall be brought 
in or consumed by any worker nto any work 
room n which the said manufacturing process is 
carried out.”. 

The Committee recommends that the heading of this para 

be recast as under — 

“Food, drinks and smoking prohibited.” 

Para 14 

“14. \Vantilation.—(1) In every work toom an area 
where a dangerous pesticides 1s manipulated, ade- 

quate venulation shall be piovided at all times 
by the circulation of fresh aw.”. 

The Committee tccommends that for the word “an” 
occurring in hne 1, the word “o1” be substituted. 

Para 16 

- 111 6(1 है # * * »=. » 

(2) The washing places shall have stand छा 065 ' placed 
at intervals of not less than one metre.”. 

The Committee recommends that for the word “intervals’ 
appearing in line 2, the words “a distance”™ be substituted. 

/38 
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"7(a) A cloaksroom for clothing put-off during work- 
ing hours with adequate arrangements for drying 
clothing, if yet.”. 

‘The, Committee recommends that for the, word “yet” 
appeanng in the end, the word “wel” be substtuted. 

Para 18 

(कक. the 

"18(3) P * * - » Y 

(b) adequate means for warning food. 

< 

* * > * % * 

The Committes recommends that for the word "“warning” 
word “warming be substituted. 

SCHEDULE—XXI h 

Para, 10 

MY 

*10. Maintenance of records.—The following hourly re- 
cords shall be maimntained in a long book :— 

» * * * * & 

L * +* x * हा 1 

a कि 

The Committee recornmends that for the word “long" 
appearing 1n hne 2, the word "log” be substituted. 

Para 12 

-~ 

™ b4 “the 

“12. Prohibition relating to Smoking.—No petson _ shall » 
smoke or cary matches, fue or naked light or 
other means "of producing a naked light or spark 
in bulldings in which carbon disulphide is refined 
or stored ard a notice  ॥ the language under- i 
stood by a majonty of the workers shall be 
pasted in the plant prohibiting smoking and carry- 
ing of matches, fire or naked light or other 
means of producing naked hght or spark into such 
rooms.". 

The Committee recommends that for the words ' 
language understood by a majority of the wor-
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klers"' occuting in lines 5-6, the words “Hindi in Devnagri 
Script” be substituted. 

Para 13 

N “13. Means of Escape.——Adequate_ means of escape 
shall be piovided and maintained to enable per- 
sons to move to a safe place as quickly 85 
possible in case of an emergency. At least two 
independent starcases of adequatc width shall be 
provided पा. every bullding housing the furnaces 

| at the ieasonable ncervals at opposite ends. 
. These shall always be kept clear of all obstruc- 

tiens and so designed as to afford easy passage.”. 

t The Committee 1ecommends that after the woird “staircases” 
appearing था line 5, the words “or iamps” be added. 

Para 156 

:‘15(a) * * L) » 

e (b) Clear instructions as 1o how the exiinguishers or 
. other equipment should be used printed In the 

language which the majority of the workers em- 
ployed understand, shall be affixed to each ex- 
tinguisher or othet equipment and the personnej 
trained in thewr use.” 

The Committee recommends that for the words *the 
language which the majority of the workers employed under 
stand,”, the words “Hindi हा Devnagn Script” be substituted. 

Para 19 

c “19  Washing Facilities.—The occupier shall provide and 
maintain in a clean state and good repair, for the 
use of all persons employed, wash place under > cover with at least one tap or stand-pipe, having 
a constant supply of clean water, for every five 
such persons, the taps or stand-pipes, being spaced 
not less than 120 centimeters apart with tihe suffi- 
cient supply of soap and clean towels provided 
that towels shall be supplied individually to each 
worker if so oidered by the Inspector. 

~ 

All the workers employed पा the sulphur sworage handhn 
and melting operations shall be provided with a nail 
brush.”. 

The Committee recommends that the words “if so ordered by the Inspector” appearing in line 10, be deleted. 

e 
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i’-ara 20 

“20. Personal Protective Equipment—(a) Suitable goggles 
and protective clothing of overalls without pockets 
gloves and footwear shall be .provided for the 
use of operatives.”. . 

\ 49 The Committee recommends that between the words 
“pockets” and ‘“gloves™ the sign ‘" be , inserted. - 

Para 21 

“21. Cloak-room.—There shall be provided and main- 
tained for the use of all persons employed 1n the 
processes a suitable cloak-toom for clothing put 
off dunng work hours and suitable place separate 
from the cloak room for the storage of overalls 
or working cloths. The accommodation so pro- 
vided shall be placed in the charge of a res- 
ponsible person and shall 96 kept clean.”. 

{{b The Commritee recommends that for the word “work” occurr- 
ing in line 4, the word “working” be substituted. 

SCHEDULE—XXII 

Para 11 

*“11. Cautionary notices.—Cautionary notices in the - form 
specified 1n  Appendix B and presented in the 
language easily read and understood by the majo- 
rity of the workers shall be displayed in prominent 

. places 1n the work-rooms where benzene or 
substances containing benzene are manufactured, 
handled or used.”. 

The Committee recommends that for the words “and 
IS’ presented” appearing In line 2 the woids “displayed” be 

substituted. 

- " The Committee further recommends that for the words 
l 5) “the language easily read and undersiood by the majonty of 

the workers”, appealing in line 2 to 4 the words “Hindi in 
Devnagri Script” be substituted. : 

Para 12 ] 

“12(a) washing facilites under cover of the standard 
of at least one tap for every 10 persons having 
constant supply of water with soap and clean 
towel provided individually to each workers if SO 
ordered by the Inspector; 

(9) ® * * ® 0’ 

> 
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कक (c) a mess-room furnished with tables and benches 
with means of warming food, provided that wherg 
a canteen or other proper arrangements exist for 
the workers 1o take their meals the requirements 
of mess-room shall be dispensed with.”. 

The Committee recommends that in para 12(a), the 
words “if so ordered by the Inspectoi” appeaiing in the end, 
be deleted. 

The Commitiee further recommends that in para 12(c), 
for the sign “,” appearing afier the word “food” In line 2, 
the sign “.” be substituted. 

The Committee further recommends ihat in para 12(c) for 
the words “provided that” appearing m line 2, the word 
and sign. “However,”, 06 substituted,
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- APPENDIX—B(CLAUSE वा) 4 

Para 'C ‘ 
"(c) (i) * है * * ही 

(ii) . . * * * 
(i) Weer hand gloves aprons, goggles and gum 

boots to avoid contact of benzene with your 
- skin and body parts.”. 

1>( " The Committes recommends that between the words “gloves” 
and “aptons” in line 1, the sigh “,” be Inserted. 

>¢ The Committee fuither recommends that the word “your” 
( appearing in line 2, be deleted being superfluous. 

Para(d') 

"(d) (i) * L] * * * 

(i) ¥ liguid benzene enters, eyes, flush thoroughly 
। for at 19851. 15 minutes with clean running 

water and immediately secure medical attention.”. 

The Committee recommends that the sign “ after 
s the word “enters” appearing in lne 1, be deleted being 

12 superfluous. - 

Rule 103 

“103(1) » * . * 

(2) When any accident or any dangerous occurrence 
specified in the Schedule, which results in the 
death of any person as is hkely to in such bodily 
injury to any person as 15. likely to cause his 
death, takes place in a factory, notice as men- 
tioned in sub-rule (1) shall be sent also to : 

(3) » L] - * L . 

(व ‘ * - L * . 

Provided further that, if the period of disability of 48 
hours of more does not occur immediately following 
the accident, or the dangerous occurrence, but 
occurs laier, or occurs in more than one spell, 
the report referred to n sub-rules (1) and (2) 
shall be sent to ihe Inspector and Chief Inspector 
in the prescribed Form 18 within 24 hours im- 
mediately following the hour when the actual total 

e
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period of disability from working resulting from the accident or the dangerous occurrence becomes 
48 hours.”. 

The Committee recommends that in Rule 103(2), for the words “as is likely 107 appearing in 
which results” be " substituted. 

The Committee recommends that 

line 3, the words “or 

in second proviso to Rule 103(4), for the words “of” appearing after the word “hours” in Tine 2, the word “or” be substituted. 

The Committee further recommends that between the words  “working” and “resulting” in | Ine 9, and “occurrence” and “becomes” In line 10, the sign “,” be inserted. 

FORM NO. 1 

“To construct, extend, or take 
as a factory. 

1. Applicant’s name 
Applicant's calling 
Applicant’s’ address 

into use any building 

Full name and postal address of factory 

'3. Situation of the factory. 
State District 
Town of village - 

Nearest Railway Station or 

* * 

steamer Ghat 

The Committee recommends that in Form No. 1 in entry 3, for the word “of” appearing between the words “Town” and “village”, the sign “/" be substituted. 

FORM NO. 2 

“1. Full name of the Factory with factory licence number, if already registered from before. 
- * 

The Committee recommends that the words “from before” appearing in 
in entry 1 of Form 2, 
the end, be deleted. 

19426—H.V.S. —H.G.P., Chd. 
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